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1. Affidavit-of-service filed in Court today be kept with 

the records.  

2. Leave is granted to the learned advocate-on-record 

for the petitioner to implead Bishnupada Pakhira as 

party respondent in the instant writ petition and 

serve copy of the writ petition upon the added 

respondent.  

3. The notice dated 11th November, 2024 issued by the 

Chairman, District Level Committee of WBCZMA 

and District Magistrate and Collector, Purba 

Medinipur directing all stakeholders to demolish 

and clean the illegal construction within 20th 

November, 2024 by the hotels/resorts and home 

stays in Mandarmoni, Purba Medinipur in terms of 

the order of the National Green Tribunal in O.A. No. 

134/2015/EZ dated 2nd May, 2022 is impugned 

herein.  

4. Primary contention of the petitioner is that the CRZ 

notification in respect of the State of West Bengal is 

yet to be published. In the absence of the CRZ 

notification, the same cannot be implemented.  

5. Next contention is that the NGT could not have 

delegated its authority to adjudicate upon a 

committee who subsequently passed the order of 

demolition.  
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6. Further submission is that the cause of action 

arose long back and as per the National Green 

Tribunal Act, 2010, the constructions made by the 

members of the petitioner long back could not have 

been directed to be demolished at such a late stage.  

7. The Constitution of the NGT in passing the order 

dated 2nd May, 2022 has been challenged. It has 

been submitted that any order passed by an 

authority constituted de hors the provision of law is 

liable to be set aside on the ground of quorum non 

judice.  

8. The matter is yet to be heard. The parties are to 

make formal arguments.  

9. As there is an immediate threat of demolition of the 

constructions which are used by the members of 

the petitioner for running their business to earn 

their livelihood, accordingly, the interim order 

praying stay of operation of the impugned notice is 

allowed.  

10. The impugned notice dated 11th November, 2024 

shall not be given effect to till 13th December, 2024 

or until further order, whichever is earlier.  

11. The respondents are directed to file report with 

regard to the averments made in the writ petition by 

4th December, 2024 and serve copy upon the 
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learned advocate representing the petitioner.  

12. List the matter on 10th December, 2024. It will be 

open for the petitioner to prepare exception to the 

report prior to the adjourned date. 

 

                      
                                          (Amrita Sinha, J. ) 
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